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1 1 Applicant present,
! f: Mr 5.Ali,Sr.C.G.5.C for the respondents.
v “of notice.- ..
:‘ :; -The applicant appears to be under some
(U mlsCOHCEPtan of the order dated 7.4.95 in
W&y R.A.19/92 arising out of 0.A.168/92 and the

‘order of the same date in 0.A.168/92 by

- which he was permittdéd to withdraw the 0.A,

t The order on the 0.A. is very clear that

i the applicant was granted liberty to urge

"the ground# raised in the 0.A. against the
oréer dated 3.8.92 in subseguent legal
proceedings if any are adopted in connection
with the orders subsequently passed by the
department dated 1.9.94, 1.12.94 and 29.12.
1994, The applicant uwas however, not given
liberty to file a fresh application for
challenging the order dated 3.8.92. In other
‘words he was given liberty to urge only

‘'the contentions as were raised in the 0..A
in support of any fresh cause of action and
when a fresh legal proceeding would be taken,



3 5.95 .

By the present appllcatlon the applicant
has onght to challénge .once-again the self
same order dated 3.8, 92'fhat is not permissible
to him to do se. Incldentallwnhe has also
sought- a direction to the ;aspondenté to
implement the order dated 1. 9 94 He is not
aggrieved by that urder. th he complainge is

1that the order dated 29,12. 94 is contrary to
'the order’dated- 1394 .94. and. therefore the’

direction as aforesaxd is necessary, It is

.....
v e
..

..............

......

agalnst uhlch tbe.O .AJ°is filed, Even assuming

. that-the.0.d. could be said to be directed

‘against the order dated 29,.12.94 the applicant

B '“'~~w®6u1ﬂ;ngx'have approached this Tribunal unless

he had - exhauated “all the departmpntal Temedles
agalnst the. ordér dated 29.12.94, Sectlon’
20 of the Admlnlstratlve Tribunals Act would

operate as a bar agalnst entprtalnlng the
appllcathH. In para 7 of the 0.R. after

statlng that there ls no statutory appeal

N agalnst thefsald oder although the appllcant

refers to representatlons that -uwere filed

to respondent No.2 agalnst the order dated
3.8, 92ﬂhas also reFerred to the representation
dated 23.5. 92, he has not stated anything as
to uhy he had not Flled ‘any rapresentatlon

“against the order daﬁed 29.12.94, The fact

that he had-. eérller ﬁlled representation goes
to shou that he is auare that a representation
can be filed to his superlor authorities.,

The remody—eﬁ—tha appllcant as.thus has to
exhaust the departmedtal remedy as may be

available to him in thécfirst instance and |

~in the event. he fa;ls to get any relief he '

e

may be entltled to adopt legal remedles.,
iR}

Thus as the appllcatxon 1sAmalntalnable

it is summar}ly rejected on that ground.

ZL{;&ZL contdae..
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It is made clear that the merits of the
order dated 29.12.94 or any other order
will not be construed as decided by thls

der, kN W ik Trkvan
N =~ g rovnalang WWM—IJ
Copy of this order. . may be furnished. _

to the counsel of the*parties.,

N I3
- . N ]

Vice=Chairman
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

. Shri Debendra Nath Tamuly
q -Vs=

Union of India and others.

' 1.PARTICULARS OF THE APPLICANT:
(i)Debendra Nath Tamuly.
(ii)Son of Khagendra Nath‘Témuly,
(iiijAged about 37 years

(iv)%foducer Grade II,

Doordarshan Kendra, Guwahati.

2 .PABTICULARS OF THE RESPONDENTS:

. (i)Union of Indda represented by the
Sécretary to the Government of India,

Ministry ofilnformafion and Broadcasting,
Shastri Bhaban,New Delhi=-110 001.

(2jDirector General,
Doordarshan,Mandi House,
Copernicus Marg,

‘New Delhi=110 001.
f

Contdess P/l

AlA
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(3)Director of Administration,
Directorate General,Ddordarshan5
Mandi House, COparhicus'Marg,
New Delhi-110 001. |

(4)Dy.Director of Adminisfration;
Directofate_General,
Doordarshan, Mandi House,

New Delhi.

(S)Director,

" Doordarshan Kendra,
R.G.Baruah Road,
Guwahati~781 024,

3.PHE APPLICATION IS AGAINST THE FOLLOWING ORDERS:

(1)order No.69/92-SIII conveyed under Memo
No.PF/269/S.11I dt. 3.8.92 by Director, |
Administration, Directorate General,Doordarshan,

~ New Delhi purportédiy transfering the applicant
from=: his post as Producer (News and Current

 Affairs) to PPC (NE) at Guwahati.

(2)0Order No.204/94/S III conveyed under Memo
No.PF/267/SIII dt.1.12,1994 by the Dy.Director
of:Administration, Directorate General,
Doordarshan, New Delhi, Transferring and posting .
thé applicaﬁt at Doordarshan Kendra,Shillong
ih the same capacity with immediate effect.’

Contde.. o. oo P/5o
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(3)0raer No.218/94/S.111 conveyed under
Memo No.PF/267/SIII dt. 29.12.94 by the
Dy.Director, Administration,Directorate
AAGeneral,Doordarshan partially modifyinthhé
earlier order dated 1.12.94 gnd posting the
applicant once again at PPC, Guwahati with

immediate effect.

b - The applicant declares that the
subject matter of the order challenged is~ within
the jurisdiction of this Tribunal.

5. '
the appli%ation is within the limitation prescribed
under Section 21 of the Administrative Tribunal
Act, 1§85£

The applicant further declares that

6.FACTS OF THE CASE;:~

(i) - By an advertisement in "The Telegraph
dated 31.3.84, the Directorate General,Doordarshan,
Néw Delhi‘iuvitéd applications for various posts '
at DoordarShah Kendra,Guwahati, including for
@roaucer (News current Affairs), There ware vacancies

for six other producers in Grade II in various

divers sedtions viz, drama, music and dances,rural

programmes, childrends and women's programmes,

sports and general programmes. The qualifications

vl Contdes. .P/60



laid down for the.different producers in different
sections were all different from each other.Tle re |
was nothipg in the said advertisement that incumbehts
of Produders Grade II were transferable intérse
betweeh the diverse sections.The essefitial
qualifications being different and nothigg contrary
having,béen stipulated, it was exfacie clear that

one has to apply for:a specific post in a specific

. section.
A coby of the said advertisment is -
attarhed herewith and is marked as
-Annexure=-A.
(ii) | The applicant applied for the post

of Preduéer,(news and Current Aifdirs) by his
application dated 2.4.84 and pursuant thereto was

called for an interview which he appeared for the

said post.
A copy of the application dated 2.4.84
is attached herewith and marked as
~ Anre xure-B.
(111) ' By letter No.14(4)84-85 dated

10.5.84,ithe “applicant was appqinted as a Staff
Artist as Producer Grade II on a monthly fee of

 K.650/- in the scale of k.650-1200/- plus allowances

_ Cmtd. oe o_oP/?.
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as admissible. It was stated in the said letter
that the initial period of two years will be

- treated as probétion period.

A copy of the appointment letter
dated 11.5.84 is attached herewith

as Annexure=C.

(iv) By Office Order No.112/90-8 III
conveyed under Memo No.A-29012/3/894SIII dated
14.9,90, fhe competent aﬁthority approved the
 termination of the prebationary period in respect
of the applicant from 18.5.86 and the Doordarshan
Kendras were permitted'to take necessary action

for extention of contract upto the age of 58

.yearse.
A copy of the said order dated
14.9.90 is attached herewith as
Annexure=D.
(v) Subsequently options were obtained

from fhe épplicant for conversion into a.Governmen&
servant from stait artist §o'that his service

may be treated aé Government service vide ltter
dated 12.3.92.The applicant exercised his option -

7

to be treated as a Government servant as per

Contdeeceo oP/8o
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| existing ferms and conditions by his option
letter dated 25,3;92 which has been accépted
by .the competent autha ity.

A copy of the option dated 25.3.92

is attached herewith as Annexure=-E.

(vi) Throughout his service with the
Guwahati‘Doordarshan Kendra sincé its inception
on 25.3.85,'the applicant has served with rare
distinction, efficiency and sincerity as a
Prozguder (News);‘The applicant has'cbmplefed a
four months coursé on Broadcastxrg Journalism at
~+ the Indién Institute of Mass Communication asvan
inservice training course in 1985. The applicant
has attened a 10 days course on "TV New Production"
'at DDK, New Delhi conducted by the News Chiefs
of National Broadcasting Corporation,amixgziumiia.
American Boradcésting ¢orporation and Columbia
Broadcasting services in 1989. The applicant has
also received training on production of News in
Elections at DDK, New Delhi in May, 1991.The |
applicant is thé only producér at Guwahati Kendra
‘having the basic qualifications and experiise:
in News. The applicant haé independtly covered
the Genefal Elections of Nagaland, Mizqram and
Mbghalaya{'He’has been profusely praised by the

ContdesessP/9.
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Deputy Press Secretary to the President of
India for efficient coverage of the Presxdent's
visit to Assam. In view of his professional
expertise, the applicant had reasons to believe
‘that his name would be included in the list of
Doordarshan Producefs/Correspondents to be
attached with V.V.I.Ps foreigh tours/trips for
adequate national exposure.This is one of the

most coveted experience of any TV News producer.

(vii)  However, as an act of brutal
victiminsation, the applicant by an order No. 69/92-S|
111 conveyed under Memo No.PF/267/S-III dated

3.8.92 has been transferred andi: posted as

Producér Grade II at Programme Prodw tion Centre

at Guwahati without any:authority of law in a most
'arbitrary, unfair and unreasonable and capricious

. mannefLThe purported fﬁ;nsfer removes the applicant
from News Section and posts him in a sectién/"
depart@ent to_whichfhé néver even applied for.

'; A copy of the transfer order dated

348492 is attached herewith and marked
as Annexure-F. |
|
(viii)  That your applicant thereafter filed
'variéus~fepresentation before the competent

authorities for withdrawal/revocation of the

Con‘td‘ o oP/1 O.
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.impugnéd-transfer order dated 3.8.92. In the
said representation the applicant contended

that the said transfer order had serious adverse
civil consequences inasmpch»asvinSpite of his
specialized qualification in T.V.News Productions,
he was pufpértedly,being trangferred to a
nohrfunctiénihg organisation and that too having
no news ﬁroduction'resulting in his telento

i

'being unutilised.

Copy of the repreéentatipn dated

17.8.92 is attached herewith and marked

as Annexure-G. | |
(ix) That thereafter the aﬁplicént failed
to get*a positive response from the Respondent
authority with regards to the transfer order dated
,3;8.92 and as a reSult beghg aggrieved by the
aéfioﬁ“of the ReSpondent preferred an O.A.being
No.168/1992 before the Central Administrative
Tribunal, Guwahati, challenging the impugned
- transfer order dated 3.8.92 as arbitrary, unfair,
unreasonable and capricious, the applidant. It
was further urged that the said order had serious
adversé,civil_consequences inasmuch as the new
centre did not deal in News and Current Affairs
for which the applicant was duly qualified and

also initially appointed, and as such ke could

Contdese+P/11.
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not be legally and bonafide be transferred
to a post in which he had no connection with
his personal expertise, choice and contractual

relationship with his employer.

(x) . That after the Réspondents filed

their written counter to the aforesaid original
application filed by the applicant, the matter

was finally heard and by order dated 30.9.1992

the leérned Tribunal rejected the said application
on thév;lsole ground that since transfer was an
incident of service, the same cannot be interfered

by the %Courts.
| : .
| A copy of the order dated 30.9.1992

{

L }'in 0.A.No.168 of 1992 is annexed -

herewith and marked as Annexure-H.

(xi) ~  That thereafter the applicant filed
another representation, before the competent
authority on 23.5.1994 against the injustice being
meted out to him in so far as his posting in

~ News ané Current Section was concernéd, as the
transfer violated Doordarshan accepted transfer
policy which stipulates that persons heving 7
specialised tramning in certain fileds shduld not

-

Contd.. 00P/120
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be transfered and posted outside that

specialised field.That on consideration of the
aforesaid representation dated 23.6.92 submitted

by the-applicant; the competent authority

decided that his service be placed at the

disposal of News Set up of the Kendra. Though

£111 date this order dated 1.9.94 of the Directorate

the Respondents have failed to place him in the

News and Current Affairs Section and has thus
not implemented the said orders..

!
LI

- -Copies of the representation dated
- 23.5}94 and order dated 1.9.94 are
|

annexed herewith and marked as

Annexure-I and J respectively.

(xii)' | That curiously by order dated 1.12.1994,

the appiicant was again transferred and posted

" at Doordarshan Kendra, Shillong in the same

capacity with the appwoeal of theDirector General,
Doordarshan,_whére thefe was no News and Current
Affairs Section. The applicant further states
that thé action of the ReSpondents clearly speaks
of malafide inasmuch as the earlier order dated

1.9.1994 placing him at the disposal of the

‘News was sought to be diluted by the Said

subsequent order of transfer and the said order

is liable to be set aside and quashed.

" Contdee.P/13.
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A copy of the order dated 1.12.1994
is annexed herewith and marked as

Annexure=-K.

(xiii) The applicant states that a further

order was péssed by the Deputy Director,Administratior

Doordaréhan,New Delhi on 29.12.94 partially modifying
the earlier order dated 1.12.1994 and the applicant
was once again posted at PPC, Guwahati. |

A copy of tke ‘order dated 29.12.1994 is

annexed herewith and marked Annexure-L.

(xiv) ~ That in the meantime the Review
Application No.19/1992 filed by the applicant came
up for final hearing before the Hon'ble‘Tribuhal
and the order dt. 7.4.1995 allowed the Review
applicaﬁt, The order of fhis Tribunal dt.30.9.1992

‘rejecting the original application COA No.168/92)

was set aside only in order to enable the Hon'ble
Tribunal to permit the withdrawal of the original
application.

Thereafter on the same date a seperate

order allowing the applicant to withdraw the

original appkication with liberty to the applicant

~ to urge the grounds raised in the applicatioh

against the impugned order dt.3.8.1992, in

subséquent legal proceedings was also passed.

A copy of the order dt.7.4.1995 passed
by the Hon'ble Tribunal is annexed

herewith and marked as Annexure-M.

Contdee. oo .P/1L|..
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passed by the Hon'ble Tribunal is

annexéd herewith and marked as

Annexure=M.

7.DETAILS OF REMEDIES EXHAUSTED:

There is no statutory appeal against

the said order.However, the applicant has by his

}represantation dated 17.8.92 moved the Respondent

No.2 to revoke the impugned transfer order. :The
concerned Union has also taken up the mafter with-
the Respondent No.2 as well as the Hon'ble
Minister of S#ate for Information and Bpoadcasting
by repreéentatians dated 18.8.92 and 23.8.,92. By

a communication dated 18.8.92, the Respondent
No.4 has refused to alter and¥ or modify the

said order. Thereafter the applicant has again
fiied representatiop on 23rd_May, 1994 to the
Respondent No.2.

8. | That the appli¢ant furthsr declares
that he has previously filed an 0.A.168/1992
befrre this Hor'ble Tribunal which was later
withdrawn on by order dated 7t» April, 1995

with liberty to thr~ anplicant to urge the grounds
faised in the aforesaid application in a
subsequent legai proceeding.fhat at present no
such application pending before any court/

Tribunal .

" Contdee..P/15.
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9.RELIEFS SOUGHT FOR AND GROUNDS:-

(a)

(b)

In the premises aforesaid, the applicant
prays for an order éetting aside and/or
quashing the impugned Transfer order
dt.3.8.92 and for a declaration to the
Respondents fof implementation of the
order dt.1.9.1994 placing the applicant
service at~the disposal of the News

Set up of the Kendra.

GROUNDS

For that the impugned transfer orders

has been passed in a most arbitrary,

~unfair, unreasonable and capricious

manner and in complete violation of the
rights guaranteed to the applicant
under Article 14 and 16 of the
Constitution of India.

" For that the impugned orders are

' discriminates- against the applicant

without any reasonable basis or

justification and denies the applicant

equality before law and/or equal

protection under the laws.

Contdoo L) 0P/160



(c)

(@)

For that fhe impugned orders has been
passed without any Jurisdiction and is
void-ab-initio inasmuch as the
applicant cannot be legally transferred
from a News Section to a section which

does not deal with News.

For that the impugned orders reflects
colourable exercise of power for
collateral purposes inasmuch a;'the
impugned order is an oureight aét of
viétiﬁisatioh for iegitimate and lawful
action on the part of NFIBE for getting
redressal of their grievances relating

to Special Duty Allowances.

For that the impugned orders_havihg
caused adverse civil consequences on -
the applicant, the‘samé could not have
been passed legally without gi&ing‘an
adequate opporfunity to the applicant
to represent against the same. The said

order having been passed without any

. such opportunity to the - applicant is

void as being without jurisdiction and

in violation of tke .principles of

natural Jjustice.

COntdo e .P/17. '
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For that the impugned transfer orders

"hagt been passed in a most mechanical

manner on the basis of irrelevant and
extreneous considerations and in fact
without any application of'- mind to the
relevant Iactors.‘The impugned order is
malafide in fact as well as in law

and no reasom able person properly
instructed in law could have passed

the impugned order as has been done

in the instant case.

For that the impugned order of

transfer and/or the impugred action of
the Respondéﬁts is not giving effect to
the order dt.1.9. 1994 by subsequent

modifications dt.@.'l?. 94 posting the
DBK, slillong

applicant once again at ﬂgﬂFGuw&hat

is violative of the terms and
conditions of ahis service since he had
applied and was appointed against the
post of Producer (News and Current
Affairs), the entire action of the
Respondent in denying the applicant his
legitimate claim ower'the aforesaid
post in News and Current Affajrs is

violative of thé principles of Natural

Contdes..P/18.
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Justice and suffers from vice of

arbitraniness and malafide and hence

liable to be set aside and quashed.

(h) For that the impugned orders is most

| arbitrary and malafide and not even in

; | public interest. The ordeds also exfacie
., does not disclose that the same is in

' public interest. The condition precedent

"for exercise of power of transfer is

totally absent in the instant case.

(1) i For that in any view of the matter, the
- impugned orders of transfer are ille gal
; and conteary to law and therefore
" " 1liable to be set aside.
i
10. | INTERIM ORDER:
|
11. - ;, Postal Order No; g 35845 19

issued by Post Officé at Guwahati.

Contdeeee oP/1 9'0
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VERIFICATION

I,Shri Debendranafﬁ.Tamuly, son of
Shfi Khagendra Nath Tamuly, agéd abouf 37 years,
workinglas Producer (News) at Doordarshan Kendra,
Guwahati, d§ hereby verify &hat the contents of
paragraphs 1 to '8, 10 and 11 are true to my
knowledge and. those made in paragraphs 9 ére
believed to be true an legal advice and that I

have nop suppressed any material fact.

ﬁiﬂ%zehm%i)Lez Nea Ll ’

APPLICANT.
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New Delhl for the following posts st Doordarshan
: . ot
the subjects or medium of instruc- ~ culation or oquivalenl exanmipation
tion. Desirable : (1) Knowledge of with Assamese language as one of
production  techniques  of TV. the subjects or as medium of in-
(2) Experience as a Television/Radio  struction. Desirable : Knowledge ol
sports commentalor. (1) Experience  more than one Indian language of
of participation in competitive sports.  the standard mentioned against iem
(f) PRODUCER (GENERAL PRO. No. 3 under cesciial qualitications
GRAMMES) ¢ (Qualifications  rolaxable i ade.
| Bulihas Udyan, iownixr, [ passed exnminmtion of matrleulation  Qualificatlons 1 vsential : (1) Degroey ﬁ“.“ nurmber of qualifed candidates
;og‘ao. Mt u«.:'m Buse mnd Mr mndn;d ‘wlm {)}m‘uneu '““5;‘“” n? from a recognised University. (2) v‘: ""Jc?ﬁfg"oi;‘z'mﬂ
| conduct the camp. ono of the subjects or medium of PDegree or diploma in TV' Produge . SCENIC DESIGNER:
¥ ﬂ,;.a lnal bouts of the'J.«. Seal I instructibn= Desirable : (1) Training ““uo,&‘ m}"’ntfmaon‘mjmr;v T co T Qualifications ": Essewir/ ; Diploma *
¢ ¥8 Wesl Bongal stale inter-club [ op experience in production teche s¢d_Tnsutute. rec years ex. ©f degres from a recognised Institu. /\y"
\

DOORDARSHAN - [gaad

®) N

o

"Applications are invited by the Directorate General, Doordarihan,
Kendra, Guuhatl wpto 14.4.1984, . '
‘[’ PRODUCER GR. N '
(a) PRODUCER (DRAMA) :
Qualiticatlons : Essentlal:(1) A degree
. " from a recognised University. (2)
4 ;AB?’H',O“?BE‘Q a"."o'e‘“’m Degree or diploma in  Direction/
1w The w,'o lhuo'r'nomh tong | Pramafics Trom a_recognised Inshi-
: {’Cnemt organised by peat | Yule. () Wackground of Mioruturo In

1 1 boys undar-18 wil commance | Asssmese Inngunge. (4) Should have

1)
e u.d,.‘.."_p‘,‘:‘ £t

1| SPORTS'

. hip could not be compieted on

I Qualificatlons : Essential : (1) Matri-
_ culation

i * niques of Television. (2) Knowledge tience o mhking short Alms/do- lion in stage craft. Desirable : 3 years
};’5 ”“"'m“:ﬂd'g""”;‘d‘g“; ‘and experience of various forms of .ff.m,mm nb). Gﬁod"ﬁnow.ed,/e of expericnce‘ in stage crafi. (Qyuali-
‘:2} e Lo ‘1" eultural/artistic expressions in the contemporary lilerature and arts  fications  relaxab il adequate
i eountry. and of the social and cultural environ-  number of qualificd candidates do

. i, -(b) PRODUCER (MUSIC & ment and traditions of the North hot become available).
;V . DANCE) : Eastern region. (4) Interest in Natio- AGE LIMITS FOR ALL POSTS :

nal and luternational affairs, (5)
Should have passed matriculation or
equivalent examination with As.
samese language as one of the sub.
jects or medium of instruction.
Desirable : (1) Training and experi-
ence in production techniques of
Television. (2) "Ability to handle s
wide variety of subjects for produc-
tion of TV Programme ¢. g, fea-
turgs, interview, etc.,, including out.

i

Beiween 21 and 3O years as on 1.7.84
gelaxlblc by §
heduled Caste
candidates).
FEE SCALES : (i) For post at Sl. No.
11 Rs. 650-1200. (ii) For post ai
81, No. VI : Rs, 550-900. (ili) For
osts at SI. Nos, I, 1l IV and V:
3. 425.750. In addition, allowances
as admissible to Doordarshan Staff

$r its equivalent. (2) A

degree dr diplomu in_Music_from a

' e rcﬁ Pnutscd Universily or Institution.
}ln y B OR At least five years experience in
[t

esrs in case of -
heduled  Tribe

the field of Dance/Music as com-
poser or performing arlist with a
0od record of composing for the
“Itm, Stage, Television or Radio
spproved by AIR. In the casc of a
K:rforming arlist in Music he should

A
r z‘u:m;ha 88.5; Dur-a-Deva 60.8;

! Trainer Trophy. Div. | (1200
', botour 86 Track Thunder 55;

' X Artists from time to time.
- jon 55. Gentleman Jim 55; graded at least ‘B’ High. (3) work, :
- | Basanta 53.5: Happy At Last| Acquainlance with the theory of o RESERVATION FOR SCHEDUL.
:Enoung 835, Fi FI 538, Music/Dances. (4) Knowledge o PRODUCER DEWS & CURYl ED CASTES/TRIBES t AL per
* ol 09; Pora Lurne 0. ¢ 3 ot Lh' l'orm; °"" Tradltional M”"‘cl“"‘d Qualificatlons 1 Essential : (1) At a(::':::nm.:‘e‘nrvmon fules ol the
“ R AN, ance of the country, particularly . . '
m,};& s&,;.‘(‘g,amn d%%.‘_;;; folk and traditional  music least 1l Class degree from a recog GENERAL  INSTRUCTIONS

fnce 53: General Assembly 83;
:48, Orand Paiace 47; Pleasant
; Robinson Crusoe 47; Mighty

10, Div. 1 (1800 M) | Clans VI3
| 80; Guinevere 87; Live Wire
Bildia §7; Lancette 66.5; Ful
Khobar 65; Gur-Sewsk.54;

g"‘('_l

dances of the North Eastern Region.
Desirable : (1) Training/experience in
roduction techniques  of ,
'2& Exputience of Choreography. (3)
Ity to write music in any recog-
pised notation system.
(¢) PRODUCER (!}URAL PRO-
GRAMMES) |
. Qualifieatlons 1 Exsential ¢ (1) Degres

nised University, (2) - Diploma or
degree in_Journulism l'mi#'n' recog-
mséil University or Institution. (J)
At least two ycars experience in
newscanting/reporting  (n broad.
casting organisation, rcputed news.
papers or news agency/TV News
Agency. (4) Should have studied
* Ausamese a3 one of the subjects

(1) Places for holding of Tests/Inter-

views for the above posts will be
Intimated Iater, All candidates called
for textfinterview (other than those

longing to reserved communitics)
will have (o appoar for test/interview

Al their own expenses,

heduled

Caste/Scheduled Tribe candidates
will be pald TA s admissible under

Nos. 3, 0,4, 7 ) " e
ot 4, 4, ;Md s .,M,A‘ in Agriculture (other things being . :;l::“’a‘l‘:ﬂ: ng',f"S:;:;‘l,",: :';w::;f . the rules. (2) Persons already in
7 and 8. equal, post graduates will be pre- ness of National and International - Government service should route
JH; ::‘;’ 2 ferred). (2) Should have pass:‘d cxn!; affairs l:cnr x:pph;‘;lu:nll_ through PNPG‘; 6‘}(’0\
: . mination of matric standard with ' ¢hannel. pplications receive
Assamese lann:mge as onc of the M. PRODUCTION ASSISTANT: afer the ‘l“ date, incomplete sp-

2 |

K trials

Turt Correspondent

March 30 The following are
I0vwe spurts and gafiops notad
‘8 were exeicised on the outer

Qualificatlons ¢ Essential : (1) Degree
from a recognised: University. OR
Degree/diploma in  Direction in
TV/film/stage from a recognised
Institute. (2) Should have passed
matriculation with Assamese lan-
guage as one of the subjects or as
the medium of instruction, (3) Know-

subjects or medlum of instruction, (3)
Knowledge of modern agricultural
practice with special reference to the
crops and conditions of the region.
Desirable : (1) Training/experience of
production techniques  of TV,
(22 Experience of wniting in the ficld
of Rural Development or Adult

b

lications or thoss unaccompanied
y attested copies of certificates and

not received through proper chan-

nel will be rejected. Candi
ing their applications through proper
channel should ensuro that applica-
tions routed through their employers
are recsived by the due date, (4)

tes send-

e 1eco courne over e wt | Egucation. (3) Knowledge of rursl 1998¢ of the oulture and literature of  gyleqted eandiduies, pending soms

Lightning (Umesh) and Right environment of the art, speclal con. the N"k“h Eil(.’“m ‘!“‘?‘o"' (4) Ade. t!eﬂ[(m of nectisary ,(DHHI““MI will

) fogether timing 30 | ditions, traditions and the folk art 3.““!‘ knowledge of the programme enguged on a nionthly renowable

aturel Day (Birajuddin) and | forms prevalent in the art. iscipliie ralgted to a  particular  contract in the first instance. Afer
took 30. Oul Monsisw (Ebra- | (4) PRODUCER  (CHILDREN'S - Yacancy viz. (n) Music and dance. completion of necessary (ormalitics, !
ody iming 20 2/6. AND * WOMEN'S ~PROGRAM.  (P) Drams, (¢) Rural, (d) Education, they” will be appointed as Staff .
& Authorty (Sajjad Khan) was | MES) (¢) Children and Women () General,  Artists in the prescribed fee scale on ;
48. Blaze Away (Warren), (8) Agriculture, (h) Nows & Current o long term contract for & suitable -

@ King (R.G. Mitke) finished
Prive Facie (Karan) was

Qualifications : Essential : (1) ch?z:; Affairs, (i) Sporls,

of .a recognised University.

pcrio or as & government servant as

‘ ' ree/diploma in Home Science or 1. FILM EDITOR : per conditions of service applicable
k,;‘";‘,'}m”%g‘f};x‘“‘&i" 805Lrlim ogy of Psychology. (3 Should  Qualifications : Essential : (1) Matri- to Bovernment  servants.  Initia! - -
L, well In 45. Note: Kauser| have passed examination of maliric culation or equivalent, (2) Degree/ Eenod of two years will be on pro-

standard with Assamese Inngunge as  diploma in Film Editng from a - batlon.  (5) Though the vacancies

shed & ligio aheed of Royal
afjad) in 49
ant (Mathawa) and Astral
ent well and tinished together
» La! (Md Ghous) went belter
&nuu in1-1 2/5. Cassblanca
aught the eye when moving
f (Antia) in 53 2/5, 600 in 44

recognived Institution, (J) Should
have passed examination equivalent
to Middle School standard with As-
samese language as onc of the sub.
jects (Not npplicable if Assamese
language is the mother tongue of

one of the suhjecty or medium of
insruction. (4) Knowledge of cul-
, ture, customs and traditions of
North Eastern Region. (5) Acquain-
tance with current developments in
the field of Art, Literature and

Aro at present st the Kondra specified
above, the selected candidates will
be liablé To B¢
17~ The "Countty
Betore or, alfter the selection, it is
noticed that a candidate has suppres-

.I'TJ"; ay. K
Po(se il a L0din

al any ume

Science.  (6) Acqunintance with the candidate or the medium through  sed relevant information hisfher can-

:"’&o‘ﬂ’n zooaf’",:'émx:y health, mnl(cr)m'ly, ,ﬂm“y welfare and ~ Which he has had schooling in Pri-  didature is liable to be cancelled. (1)
K e ot s 121, 600 1 4B | child wellure programmes and pro.  mury and  Sccondury -~ Schools).  Apphcations received after the lawt
finghod woll cloor of Gront | blems. Desirable : (1) Training/ex- (Qualifications ccluxable if ade-  date vl receipt of applications will

Woods) in 1-2 2/8, 600 In 47.
ry (Laxman) and Dolca Vila
nl easy and linished level in
ngen {(Haumeoy) and Flam.
8) mavad nicely 10 clock
P in AY 20 Mulluse Phince
o baltur than Alle Ally (Kiiohe
Y9, 600 11 45 2/8. Mid Day 8un
©0% 1-4 moving easy. Humaira
lly stretched to clock 1-1, 600
1 Star (Md Ghoun) went woli
ey of Ao (Anfing in 1-1, 600
\/ h Of Windsor (Samar) 100k
4B. Can surpnse.
ackara (Somar) moving easy
wonle ol lengihs cloor of Flying
l.;{Milko) in 1-34, lasl 600 in 48

6iy Emprey (Mathews) impre-
1158 2/5., last 800 in 59.

ce (Inner sand) 1400-M: Au-
y{{Yscoob Md) Flalrinsky
ng Mid Land (Vikiem) took o
nfy the fust named hnishing &

, M ot second named who was

_ bt named in 1-44 doing the
8-,

perience of production techniques
of TV. (2) Experience of socinl work
or in an organisation of child or
women's welfure programmes. (3)
Acqualntunce with the lnw ralating
to women und children, (4) Know-
ledge of current Ipdian and World
affairs.

(¢) PRODUCER (SPORTS) :
Qualifications : Estential : (1) Degree
of a recognised University. (2} Degree/

diploma in Sports/Physical Educa-
ﬁ_Q'Eﬁ.’TEM'mc‘Sﬁmsu “lusTiiute OR
Three years cxperience as a Sports
Journalist/Commentator with  evi-
dence of writing nrticles on sports in
newspapers/journals of all India re-
pute or evidence of broadcasling cn
sports. (3) Intimate knowledge of
national and Internntionn) sports,
acquaintance with mgjor develop- :
ment in sports. (4) Should have pas-  and lettering n. a Goycrnmcnl In-
sed examination of Matric standard  stitute or a commercial organisa-
with Assamese language as one of tion. (3) Should have pnssed Matric
v .

tiu:\lc number of qualified candidate
do not become available. .
IV. FLOOR MANAGER :
Quasllfications t Essential 1 (1) Matri-
culution or equivalent, (2) Iiploma
from a recognised [nstitution in
stage crafl. (Jg Should have passed
examination Matric Standard with
Assamese fanguage as onc of the
subjects or at medium of instruction,
Desirable : ‘Three years experience of
Floor Management in Stage, Film
or Television. (Qualifications reliax-
able, if ndequate number of quali-
“fied candidates do not become avail-
able). :
V. GRAPIIC ARTIST :
Qualifications : Essential : (1) Diplo-
ma in Fine/Commercial Art from a
recognised Tostitute, (2) Two years
experience of preparation of visuals

not be accepted under any circum.

stances.

While calling candidates

for test/interview, prefefence will be
given to candidutes having higher

4

salifications nod goeater eaperignee
) Cinvivaing t uny forin will diss

qualify the candidate.

HOW TO APPLY :

Applications on plain paper giving (i)
Full name und address (i) Age with
dute of birth (iii) Post applied for (iv)
Name: of the Kendra for which
applied (v} Educationil and other

rofessional

qualifications

(vi)

Experience (vii) Peesent Fmploymendt.
etc., with attested copres of suppout-
ing documents and (viii) Partculars
of relatives, if any, working under
the Ministry of Information and

Hmadcnsling of umder any of i

A

Dircctorate  ¢iencenl.

tedid  Unis,

showld  reih  the
Doordarshan

(INSAT Cell), Mandi House, New
Delhi, latest hy 141h April 1984,

5...“,. T

N NI e i amm . R e

. davp 692 (66) 8)

C“M"!




v /

’4)»’7(/71&”; B .

The Director Gener ',;" . ,
Doordarshan (INSAT C¢ 1) '

. ?
]

Mandi House, , :
New Delni. / | o

. Dated Geuhati fhie 2nd dprily 1084.
| o

Sub 3 Application for the post of
Producer/(Nevs & Osrrent Affairs)

| o , / | (/ .
-V ! | .
e 7 { : . 2
e 7/ In response to your advertisement published in ‘(\

post, I do hor‘?\i’;

/ﬁ:. Telegraph for the Eabqvo mentioned
for one of the games

" 4ntend to offer myulf as s candidate
._Necessary purtiouhri 'regarding my candidature are given

4 ‘ .
herein below in prescxi'ibed proforma..

1) Full Name and address : SURI DEBENDRA NATH TAMULY.
o L1CI, DIVISIONA OFFICB
- P&E 1’)EPTT.,GAUHATI-781061.

11) Age with Date of i)irth t Agel-agyraé 7 months 12 days 38
on :

Dat. Of birth - ]907.1954. )

PRODiJCER (News & Carrent Affairs)

41) Post wgliod for 1

v) Name of the Kendra for
which epplied s Gauhatl.

v) Educational and other _
' pvrorunional qual|1flcation ' EDUCATIONAL
(‘). Pluod HQSQLOCO,-EWQ in 1st Divn
Cin 1971,
(b) Passed P.U
- (0)‘ Pﬁﬂs‘d Bele
‘ in 1976

.(50) in 1972 .
with Honours in English

): Passed Diploma 4n Journallism in 1980.

'(o): passed M.A. in English.
; g(norsssmun.
(13"1 gdite
. for the year 1980.

(2) Member of the Editorial Board of
|
‘!

'*PADATIK' a fortnightly journal for
for 1976-76.

(3) Member of the
|© 1SAPTAHIKA JARAJIV
publishod from Gguhati since in

1ication.

Editorial'ﬁoard of
AN' a weekly paper

|
|
|

a G.U. Journsl (Deptte of Journalisi

to pube
3 . contd...z.



| 'wii) Prese

‘Mrote

Al'tlcles,

a good pumber of
all the jealing

'vi) Experience 3
short stories etc. in
' journals of kne gtate.

_”98118 papersy

the
under sy of its Media

:w:.m. peat regerds,

nt. mployment s Lagtt.

Ty LICI’ Gauhati D.OO
4¢ any, working under

viis) particulars of relatives,
- yinistry of Information and Pooadcasting oF

Units 3 KIL |
. L ) N - ]

Yours faithfull¥y ) j
. | : 1.
( DEBENDRA NATH tMLY) N

oy

1
(, ,

1%

A
\ Lt
| &
'.‘\‘
\

AR .
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X S 'GOVERNMENT'OF INDIA 'l % s .
{ﬁd-,.‘ﬁizﬁthD;RECTogéTg gENERALtDOORUARSHAN!')~l\
YT T :.». MANDI:HOUSE, NEW . - o ST e
HowE, WY DELEL o AR

!

Dafoa‘t

-\

AR A . . » .
qught upon  his/her selectlion for appointnent-as

- producar Qs 1. o 4n Doordarshan,'Shri/&uxxﬂxun;f7f. .

... A8 offarcd.a staff Artist Position of

i . . - N " R
/ Produnar Ged 1L . . 00 e Honthly foo . of Ne_650/=, . in the

fFTT-TORIT o1 s A0S0 A0 w38 A0 ED= 3550802402 -

Ej,,plua alloWancq.ds adnigsible tq;StaIfjArtist.pOSition in Doofdarch:n.'

TS’Qz. His/Har appointmeht in tha firat instance will;be'for-a”

YR

*1,+0n" conplotion of thoug formalitics, ho
“for appolntnont o8 Q dtaff Artist bo

_ 2osltione.

-
e

however, be trea

period of six montha ponding conplotion of requlsite formnalitias.
?she will bo consideraed
gition on vontract upto 3 yra.
2n tho aforesaid scalo subject to his/hcr work and conduct boing
found to bo‘'satistactory. The renownble of contrnct thare aftor )
will be decided by mutual agreenent for ¢ - further period as
considered appropriate. The initla eriod of two ycars wil '
ed as pr )
- cona

ercd nacessary.s

'Q"

 gubnit o certificate .
* 3a hot suffering f{ron any connunicnble deseasce
! e , :

hjv' .ﬂib/uor pronent posting wili bo at Doordarahan Kendray’

«\ He/She_in, howovel, 1iable_to he lranafooca

1ET§§HHI¥Joraarghan/UpaxTﬁTﬁJoordnrshnn-Kendrn.: R u

e ™h cnao, he/ohe 18 in Gnvt.:scrvico, he/sha will havo to

reoign from nis/her oxlsting Job.

De Dotuileh {nstrudtions rerardinm the ossignmént of dutics
to ba parfornod will vé given to him/her by the Director, Door-
Aarshan Kenadya,__ _Bonh which may be subject to alternatl g
according bo, the programnc requirenentse S
. . . . ]
6, - -HafShe will be required to tnlke the oaoth of alleglonce to
the Indian Republic ot thg time of angagenent. ‘e
Te Ho/Sha will be governed by the rules on Stoaff Artiat o
N Wt ot

’

0.' .. His/Hor uppointmcnt as a Staff Artist.Position will bg it

Iurthor'subjnct.to.his/hcr being: medically exanined and Iounto

it tho timo of his/har appointment “hofohe Will be roquired '
{ rro‘fn-n Civil Surgeon to the effect that.ha/che

Voo No travcliinu allowﬂncc or nny incidcntinl expenses will L:

‘Aadnissible to hiim/her on nis/her first Join <

«+111 be.requircd to produce tha following at the tine of Jjoinin(:-

6. Original Certificate in proof of hts/hoer
qualiflcﬂtlnn. :

are and acadenic

! Contq..uz/"

inr the positlons Ha/l.c . .




)

“4%s . ponsidération’ pf his/haor representation, it 1s decided toO

) ' ! . L 4
. : ‘ ) -t 2 1 ‘ '
. Db ‘Declnrntionj(kn?gxﬁreﬁl) as mentioned in the following -~
. para. (Enclesed) © | Y

- : 'c.;'Two'VOuchng\certificaﬁesjfrbm two' Cozetted Offlcers
S, .5 (a8 pcn»hnnexure#II) encloseds . . et
N "‘(..,.\f ‘ P KR " . 2! . ) .

w.,! "\.' AT . ' o cee L . , " . .

. 4d." -In accordance with-the rulesfin'regard-tb’recruitnent to v

acrvices under the Governrnent of India no’ person who has norc thr.
©_one spouse 1iving or who having a spruse 1iving, pmarries again.:

.> “+;hich case such marriage is vold by ~ason. of its taking place
duringﬂthg.liie‘timqjof such spous®, shall"bg'cligiblo.for,gppoinb—
aent to“eorv1cdiprovides,thd Caentral vaernngnt:pay,'if'sa@isﬁicﬁ :

©w omnshat there Are 9pccial‘grounds?10y ap}ordof}h@;@ﬁxempt‘ﬁny'pvraon. .
., 77 4ron. tha Oj ration of .this rula.s . -ha offer of appointpent 1S,

. vy Tereretore, unditional upon nis/hos sotisfying the' roqu’ nent

e ‘,-fcntipned.uboyc,pnd.mo'uﬁ“;vv-r=5ﬂ£unnishiﬁg to this of :¢ & *
‘.'fdoclarotion in Annexurcel To this letter alongwith his/lir reply. ..
S & howevar,ghe/shé has nore than ona spouse living or naving a0
S ""gponse 1iving have ﬁarricdfagain in which case.such marriage 48 0
‘vdid by reason of its taking place during the 1life tine of the at~ve «
nentioned rule or .any speclal reasons, he/she sould make & . :

. representation in.thié‘behaif:immediately. The offer of appoiﬁt-
further’ .

Cr Lt g

’. ‘,mqntishould'in that case be treated as. cancelled and Q
. i loonnunicatlon willbe scnt to hin/her in - due coursc, if upon .

LM ’ , ) i ) "
Lot e fox, LT . him/hcv‘an*gpppintmcnt in the position.of" . ..

éﬁkn‘{jfﬁV?deuééfﬂcfﬂdG“II‘ in Doordarshans .. , o
T 11." IInthc.off9§‘10 acéeptablq”to)Shri/§MB¥fKﬁﬁ¥ DEREVORA NATH
L TANULY _on the .terns, and conditlions mentToncd above,
- ag/she should report‘fqr:duty to the D}recton‘%gﬂrdarshan Kendra,
. Ponlor before. 16th Meyy 1905 cafter”,

be treated as” cancellod wvithout notjcoer: i
o N X S - : ‘ .

IR
b

. .Cl.l!lg;)f\y1 o
tRTch thooffer will

.s."",‘.. ' N A .t ‘ “'. ! . \:‘;'.. . A e N ) J_‘ A . i..;‘
:\'. i 'L' v . ‘“‘\ .-\ ‘c‘ . " ’ ' ‘l" - fd/' ' l"_\\ o '\‘.
P e AN . v ‘”(0.3;'8#304Q ey o
S ol R ;L“ﬁ"; DY » DIRECTOR (hDMIEIﬁTRATION) ‘
L R R A Y00 pOR DIRECLOR GLNEWAL - 1y v
Jo .. sarl Dehnndrca Nnth-TrmUli oo C e ‘ (AR
« e Aaskty LICI,Iolviuionnl grrice,. : ' v .
~ L PAR Dopartmunt, Gouhatl (Rasem)y . . Co ERTUR
Lt .. 787001 . . L
L SO Ce L : re
L] . -‘ ‘\ N . s . ) , " R . ":"‘.
Copy to 3= <~ N T ca ot » '
. o7 1w Director,  Doordarshan Kondra, _ Dembay v ¥ i
- . | , A LT -
P Dorsonal file pf She/3nt./Kuns pabsndra Noth Tpaust
.“.:-lugﬁlfx‘ "3.!3yxx;xuxxﬁx. Tha inloionnl mgnggnrf,Llpl;.GnuhmPLp
el 5:4 - 7 prylsional Office, Cauhati~1 for inforaatlio 7 .
RN noccasaony astioh . gfor Dircctor Generale - a
! P
. / Y yJon ""r/ﬂ“'
N ) . ~/ . R
A T g
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Governncnt of I=déia . 652 0\

Directorzte Gener:l: Doordzrsaan
Mzndl Heuse: vew Delhi.

NO. A-29012/3/39-5.IIZ _ Dats(, the 14+h Septemder, 1930

OZER 0. 112/90=-5. 711

zuthority 2Is aor;gveﬂ e +prminazioarof"

C-mpetent
oroatiorary nerioé in res-act ~f the =ollowing Producers
Groge 1T with sifect fyo= Lhe GILES mentioned against eachsi- st
5., No. Yizme ; Coordzrshan Dete fron =, iich
» i Kenc ra [ secn . jvzﬂﬁi
{ . ' t
- - - S o 05 .c--od--n-. ——————————— e @ —— T ST - - WP}/
e . 215
1, 5~., Sank"r =25 Surahatl N
2. - S5 D.¥. Tamel s -2c- -
3. AT il LR =Co-
mAalukdar
4, s-. Ruperndrz Tarran -( 0=
301
Se ;. Shorati ShrrmE ols T 13,5457
5. <MP.ouzi 3nzkexoty cre, nel:i. €.7.56
~22 Zrhcev) '
7. sh, R.K.F. vismzd Delial 13,:2.35
ED gw, Ag-ok 2uininais -Co= 14,12.85
A, s, Renjing R.JEIER -£0=- 2L,5.50
7.:0. u-, Anil KeTer
: Srivis ve L.cknow 13,1%.33
11. Sh. R.5. Trizatni Gore. nar , 30.7.36
17,  5—=. Riffas Shg?ee: Jzinur o 1.1.86
2. Doordarshan Kendra concerned may £ake further necgssary

action regarcing extension of contract upto the age of 58yeRrS

in respect of the officers mentioned abovi;///,ﬁlyﬁ

! (K.C. SETH)
Dy. Director of Admn.

Copy to:- ‘ ;

1. Director, Doordarshar Kendra, Guwanati (10 copies)/

Central Production Ceztre Y2 '¢opies)/Doordarshan Kendra,

peihi (5 copies)/Dooréarshan <endra, Lucknow (2 cooies)
'DDK, Gorakhpur (2 conies) /DDK, Jaipur (2 copies).

2. pay & Accounts Officer, Doordarshan, calguttal P&AO,

Doordarshan, New Delhi,/P&A0, All: India pagdio,’ Lucknow.

3. All officials concerred (through office) '

4, personal file of the officers concerned.

5, Guard File. . _ /////;_«/

6. Spare copies~15. . : e
) -t
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RRREARAER NS -
N O3 DOK/GUL/1 4( 5) /9251 (20 3\ Dated: 12=3-92

The prescribe option forms for conversion of Staff Artist/
Artist into s Govt.Servants is put-up herewith the request to
axcrolieing of thelr own option to remain as Staff Artist: or their
service may be treated a8 Govt.Service. May be furnished to the
Office on or befors 31st March'02 for onverd trensmission to

Director pleasee. o
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| . .
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Dated : Guwahati, gb
‘the 17th August, 1992
To
Tne Jirector General,
ccordarshan,'
andi House, , ’

CooerniCUf “arq
New Del i - 110 COL

Zuc : Request for withdrawal of
Transfer Order.

Jir,

1th Aue nermission I -mould like tc inform you that I
“ave came tJ xnow fromia~“eliable source that I have been trons
ferred from C.K,uwihati £t~ 9PC(NE). I 3m on leave Becauge of
the death of =y eldest brither on 1-3-92 and also bwcause of my
sufferino from disease. + seems that my transfer orler is
not.inu but a victimlsation for SDA aglitation aiming at destroying
tr orale of the'emnlbyees It 'can be menticned here that I..

ha-  seen workine as Producer ( ‘ems & Current \ffairs) since one-

ni f Jo.rdarchan Kem-ra, fuwa .ati and since then I havw been

Vol a0 a]f‘~m very har? to inm-rove the stand rd of TV news in
raining

Cuwa:ati. [ was given 4 menths’ccurse: (in service conurse, on
turoa¢cy t:~~ Journilism' at thre Indian Inctitute of Mass Cowmnau-
icatiun, .e DJelhi in 1235, [ was also selected for attending

the 10 dy wcrkshon on‘i/ ievs "roduction' at DD«, New Delhi in
1939 conductzd by the | !e s chiefs of Columbia Broadcasting Serxvice
American roadcastinag lor-n. % Mational Broaicasting Cormn. T

3¢ aleo ~.lectad for navina the trainina about, 'Clection Bulletin
Production’ in uay,lgfl. ! indenendently covered the Cene~~l
;1e¢ticns of Nagaland, ‘izoram and Mechalays very successfully. I
have been nrofusely nraised by the Deouty Press Secrztary to the

sresident of India for efficient coverace of the fbn'ble Presiden™

visit to issam. I am c.ally surorised that insolte of havina all
these soceialities in TV lews aroductizns, ‘you haye transferred

me to> a n-n- funrtlonlqv or~anisation and that too havinag no news

nroductizn. fherefore, T am convinced that this is a clear cut
case of v1ct1ﬂiswtxoﬂ an¢ reauest you kindly to withdra:/cancel

tre sald orier. I
‘hankina yna, “ir,
Yours faithfu%ly,

' .
! 4

’DP e

I?I rx‘f")r‘
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o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 8@
! , . GUWAHATI BENCH X
)

\ | - 3
0.A.Nos 168 of 1992 | |

Shri Qebendra Nath Tamuly ¢ Applicant
' -\ 8= . v .
Union of India & Others o : Respondents

for the applicant : Mr A.K. Phukan &
ST T fAr A. Roy, Advocates

for the raspondents 3 Mr S Ali, Ste CGeSCo

PRESENT:
THE HON'BLE JUSTICE SHRI Se HAQUE,}VlcE-CHAIRNAN

wglie) ) nate of orders 30.9.1952

L

L~ \ﬁ; |

/=, Z . moR

1 —

\ % - w '

‘Q\éb o Tha applicant Shri Debendranath Tamuly has filed

1 *\JZQET;Q; " this application under section 19 of the Administrative
L _Tribunals Act, 1985 assailing thy Order No.69/92-5 . 111
[’ . conveyed under Memo NooPF /267/5=111 dated 38,1992 by
' the Directar of Administration, Diraectorate Gaeneral,
Doordarshan, Government of India, New Delhie Shri D.
Tamuly, Producer Grade 11, Doordarshan Kendra, Guuahati
has been transferred and posted as Producer Grade 1I at.
_ Programme Ppoduction Centrs (PPC), Guwahati vide the
impugned order dated 1.,8,1992 (Annexure 'F'). The
Respondents have filed objection at the admiseion otage.
The matter was heard on 22.9.1992.

Lea;nad Sre. counsal Mr A.K. Phukan submits that
. Shri Tanuly applied for the post of Produger (News &
., Current Affairs) and had bsen appointed as Staff Artist
mwemeene seeves cat@goTy Producer Grede 1 end ie serving fhroughout with .
- ~ --Guuahstd Dogrdarshan Kendceas Producer (Neuws) and also
! Swa ~/ received special training on production of naws, and 80,
{ / 5 his transfeg to PPC 1s {llegal and malafide, Mr Phukan
i ™ further submits that the applicant is made to sit idle
' as the PPC has not started functioning and his special
knodledge/b&patienca {n Nows Production will remain
unutilised. He refers the decisfons reported in AIR 1986
5C 1200 and AIR 1988 SC 78 in support of his submisslons.

]

b

o
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Learnod Sto C.G.5.Co Mr 5. AlL submits that .3
S~ Shri Tamuly vas appointed as Staff Artist Position of f

Producar Ggada 11 and not particularly clessifying for
the Neug Section and so liable to be transferred to any
Sectiongaﬁ Producaf Grada 11, He further submits that
the PPC has been established for the entire North Eastern
Ragion and the Station -Director, Assistant Station
Director, Programma Administrative, Engineering and
Rdministrative Staff have been postad and joined and
have started producing programmes, and so, there will ba

YRy no occasion for Shri Tamuly to sit idle at PPC,
- IV
R A The appointment order No.14(4)B84-85 dated
5%5 : 10 5.1984 (Annaxure 'C') discloses that Shri D.N. Tamuly
”E;’ uaﬁ appointed as Staff Artist Position of Producer Grads 1]

and not particularly for News Soction. On 25,3.1992,
\Q§i§\ \_,a/’*‘Shri D.N, Tamuly opted to be 'trsated as Government Sarvant
H “ -7 under ths Diractorate Gsnergl, Doordarshan, Government of
India and therein he described himself as Staff Artist
in the category Producser Grads II working at Doordarshan
Kendra, Guwehati, Thare ie no record to Find that he vas
fixed parmanently with the Neus Productlon Section by an
o order of the authnrity nr sppeinted spacificully for News
Y Section only and not liable for transfer to other Sections,
q It was clearly mentioned under clause No.5 of the terms/
conditions in the appointment order (Annoxure 'C') thot
- detailed inatructions regarding assignment of dutiss to
; ~ be performed will be given to him by the Director,
v : Doordarshsn Kendra, Bombay which may be subject to
t . altaerations according to the programme requirements, Thus
j ‘ : transfer {s an incident of service and he ie liable to
] ; be trensferred from one Section to the othar. The PPC is
loceted within the same campus of Guwahati Doordarshan,
P There can be no question of adverse civil consequences in
hie service by the transfer order as his status, salary
" and other facilitias will not be affected in gny way, end

. he will also not lose hie .asniority in sesvice. The
/£\<;ﬂ‘/// decisions referred by Mr Phukan ara on different facts
%0" ‘and not spplicable in the fnatant casse,




Ir""'(\. ‘;I ‘\‘

| Norgelly a trapsfer order is not interferred
unless it is found to be malafide or illegal. There ie
no malafide nor illegelity . in the impugned transfer
order. ' i

This application is rej%cted. :
‘ Sﬁ/‘ ;S. ;/6:- el
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To,

Jﬁnmfaw,l.

The Director General,
Doordarshan,
Mandi House,

New Delhi.

pated Curahati the 23rd Hay, 1994,

Sub ¢ Aggaal for 1uutlca.

Sir,

with due respect I would 1ike to pring to your kind
notice the kind of injustice neted out to meé during the
last two years, which is a® follows.

o sir, in response to an advertisement publiahod in
‘The Telegraph's, Calcutta in 1984, I applied for the post
of Producer (News & Current Affairs) in Doerdarshan
Kendra, Guwahati. Accordingly. ] was intervieved and
selected against the post. since opening of DDK, Guwahati
in MHarch, 1985, 1 was vorking as Producer (News 8 Current

Affairs). 1 vas given at least 6 training OB TV Nevs

Production dncluding the A-months long 'Broadcast
Journalisa’ course at: hte Indian Institute of Mass
Cemmunication, New Delhi. But, suddenly, 10 August, 1892 X
wvas transferred from DDK.Guvuhatl to PPC(NE), Doordarshan,
Guwahati vide order no.PP/287/5-III dtd. New Delhi the 3rd
August, 1892, where there is no Nevws production Unit. My
transfer, in - fact, violated Doardarohau’a sccepted
transfer policy which stipulates that persons having
apccicllsod trainingin - certain fleld should not be
transferred and pos ed outside that spcczalisod field.
However, after considering ®Y appeal dtd. 28.10.93, you
were kind enough to transfer and post me at DDK, Guwahatl
vide order ao.PF/267/$~III dtd.24,11.83 yhers I joined on
6.12.983. But, I am yet to be posted to News Section.
Presently, the Producer (Agril.) has been posted to Nevs
Section who does have RO sense of nevs and leaving the
Agril. section blank. I would, therefore, Oonce again
;ppa:l to you to do justice to me and post ne in the News
ection. o ‘ . B

Thanking yous

. - Yours faithfully.
. | A g

| o ( D.N. TAMULY )
| 4;%‘)?} " PRODUCER

Copy te &~

1). DDG (NER) ., poordarshan foF lutormotton-and necessary
action. ‘ ‘

2). pirector, poordarshan Kendré, Guwahati for information
and necessary action. '

( D.No TANULY )

A



Government of India
Direciorate General tDoordamshan i
Doordarshan Bhavan 3 Mandi House - B
New Delhi

Dtd. 1, 90% . ’/

No. PF/267/5-111 ‘/L? 02
Tamuly, PO-I1I in

Subject & Re ng poeting of Sh, D.N.
News Unit of DJK Guwahati.
- |
The representation dated 23.6,94 subnitted by Sh.D.N. Tamaly,
and the competent authority

has been considered in this Directorate
hae decided that his services may be p}qg_gq_"t_l@_the disposal of

up of the Kerdra,

e &Q _

(H.S<CHA 1)
DY.DIRECTOR (ADIN)e

the News set

Director, :
Doordarshan Kendre, |
GUWARATI |

/Lopy ToF 1) sy CSk P K. 9@380»-\? , ~
. , . t\b/ﬂ'\, G\.uv.w.w- J)‘r “J)Mj(/ I

/
| ’ ! for Directior Joners)
) ] ‘ " .
. g ) /
! . {
. . "
N

Nk



¢ INDIA
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NO.PF/261/5.001 & “Titeds 1,12,1994
e - - if uﬁ
L ORDER NOs« 2 01/94/5 111
! , o '.-‘) -«
. ' . - g ’
' ) . . : ,'_T

rodudErgGradenmI, Poerdarshan

py*tFansferred and pested &t

" Shri D.N.Tamuly, P
capacity

Kendra, Guwahatl 1s here

Doordarshan Kendra, uhillmngdin the same
with irmediate effect. 0¥ ‘

A@
2. “This issues with the,gggioval of Directer General,

Doordarshan.

3.
l

;;ﬁma Datt*)
E"x Dirc'ctor of Admn.’
; =¥
. J o
Copy tot~ l ] pnkcv
\ i

1, Director, Doorda%shaﬂaggﬁdra,GMWahati/Shillonq.

2. Persen concerned.
3, Pay & Accounts Office; IRLP Ministry of 1B

AGCR Building, New Dedhf.
5. in the Directorate,

4, PS te DG/PS5 te all D
tgff Associstion of AIR &

.5, President, Progtamne
Doerdarshan, Broadcasring House, New Delhi.

vigilance Scctien/ Hindl Section.

7. Guard filc/ Spare copies-
_ x
@@M »

for Director Geuneral

»

e
P S : lﬁitﬁL
o /4Ggﬁiﬁ” ﬂ(
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218 PO1

"3 . §1-p4-9S 16:45  DDG(ASU)

oy 7 . :
' - N NéLAL ,(, .
, i
OV - | ol
. o - » | | e g
POVERNMEQT OF 1M1
CIR.ZTOR T GLNLER..L: L\~d1 RKRSALN
DOORD REH: AN "BHAAAN ¢NEw DELHI-1
STHFF-IIT SECTION
NO. PF/2567/5.111 S “ -'DATED$29.12.94
. o S
ORDER NO.218/94-S,:11 . |
; 'i
In partial ‘modification of this Directorate's '
Order Mo,204/94-8, I11 doted 01,12.94 posting of Shri D.
M, Tanuly, crouucer ?race-li,’wno 1S unoer order Ot :
.posting to Doordarshan ilendra, Shillong is hereby : :
rhanged to DV, Guwehata ULLh savnedlule effecle . i
- | | " :
2. Hindi verﬁ;on follows, ' : '
) i fl : / "(‘9A«r””’<§97'
. ! : /
v ! : ‘ ( ~oY1. SHARMA)
' - DY, DIR.CTOR- (ADMN.)
9_9.22...._ to: | ' . | ’ 1:: {
’ “ -
i, Cirector, DoqrdarQHan Kendra,/FuWahati/Shillong/
P’-’C GuWahatl. '
2. 0(IRL2), M/O I&H, AGCR Building, New Delhi-2.
3, Pe rson concerned. !
o 4, ~ ?S to LG/all |DIGs. |
R 5. President, "Prog, Staff Aqson, nf AIR & DDn.
Broadcasting [House, New Delhi,
6. Vigilance Section/Hindi section in the Dte.
7. =~ CGuard fil e/Sloare coptes. |
f N for Director GeneraI
‘ - - . ; N . - Mw%‘ o ’ |
A g 0)
o T, (
N
o1
o
. | |
o~ ] . fl . . IR e g m g = g =ve YT WYV YRR T ST
11 “ B1-94-95 16:42

576 FPOL DOORDARSHAN  GUWAHAT T
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IN THE CENTRAL KD INLSTRAT IVE TRIBUNAL
GUUAHAKT] BLhCH

Original hppllceuon No«168 of 1992

Date of decision: Thls the 7th day of Apr11 1995.

A8 i

The Hon bla Justice Shri .G Chaudhay;,_y;gg—Chalrman.

shn Debendpa Nath Tamuly : «vs. Rpplicent
By Advocate Shn D.K. &ae |

=-yersus= E
|

The Union of India & U;thers , . . e+ Respondents

By Kdvocate Shri 5. Ali, Sr. C.G.S.C,

, 0RDER

mr Do Kk, Das|for the epplicent. fir S. Ali, Sg. !

. for the responoants.

In view of tL\e order passed in R.ANoJI 9/92
separataly the onglnal applicatlon is taken up for final

orders and rolloumg 'ordar is paqead.

On oral appllcatlon' of the learned' kdvocate of
the applicant t.he original epplication is all'o'uéd to be
vithdraun uxth liberty to the app11Cont to urge the grounds
raised in the applmotlon ogainst the 1mpugned order dated

3,8,1992 in subsequent legal proceedings if any are adopt.ed

by the appliCcnt. in connectlon with the o;dsrs passed by
the Deputy D;rector (Admxmstration), Ddo;da'rshan, New Dslhi,
dated 1.9.1994 the order of the Director Ganeral,

ectificd to be true {F¥ rguponan, Now Delhi, detod 1.12.1994 snd t.nn order of
garfug sfafafy
‘Deputy Uirector (hdministretion) dated 29,12. 1994,

/W\,\ C\( X '

e . No ogpder as to costs, ' SN\
Section Ofticer (J) | | J | :\'/»'\ eha' ™
AN A (2B T, /Lﬁ(‘ y ) \C L SN aly

-antral Adminisiritive T-;:. Z%, 6 4
sfefiv "":UTD. @
S snesE 0 ( “ W J {) v
suwshati Bench, Guwar,,si ' *
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I THE CENTHAL hOMINISTRATIVE TRlBUNAL
GUULHAT] BENCH

Review kpplication No, 19 of 1992

(in 0,k ,N0.168 of 1992)
Date of decision: This ths 7th day of April 1995

Ths Hon'bls Justice Shri M.G, Chaudhari, Vice-Chaiman,

Shri Debendra Nath Tamuly ceee Applicant
=Va8rsuse-

Union of India & Othars e+ Respondents,

For the applicant: Shri 0.K, Das
For the responduntoe: Sprs 9, Ali, Sr, C,G,5.C,

L

Mr O.K, Das for thaQapplicant. hpplicant present,

Mr S. Ali, learned Sr. ?.G.S.C., for the raspondsnts,

By this @pplicatian the epplicant ssgks review of"
the order passed on ;hajoriginal application (0«AeN0,168/92)
by the then learned Vice-Lhairman dated 30.9.1992,

2. Mr DK, Des, learned counsel for the applicant,
has been very candid tolsubmlt that in vieuw of certain
subsequent events hs is 'pressing the Revieu Application

in the interest of the %pplicant's service caresr although
he could contend that tﬁere is an error apparant on tha

face of record in the order &8s stated in tha Revieuw

Application,
3. The applicant had challenged the order dated
'5\5 |(’A—

30+9+1882, The order by itself cannot be undarstood fully

'.-"\:..w«

1
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85 1l mercly stetes ihel ahe-Epplicent nee cedn Lrensferred
in the samse post at the sams Kendra._hccordihg to the
applicant hs uasAuorkinQ as Producer (News and Currant
Kffairs) to Programme Production Centre, Worth East at
Guwahati end he is nou transref;advas Progremme P roducer,
North Last at Guuahati. Tha case of tha applicant was that.
he had epplied for the post of Producer (Neus and Currenﬁ
Affairs) in pursuance of the public notice issued by thae
Oirector Genaral, Doordarshan and having ragard to his
qualifications he vas interested to work as Praoducer

(News and Current Affairs). only.vTha respondents, however,
have designated him as Proqucar Grade 11 and erporteg#;g;ikh‘
accord him as Staff Artist:position, ' 4

N

4, In the order on the original applicatioh.it Qas
held that & trapsfer from one wing of the office to anothe ,‘;3’

o (\-\"’ '(\ '
in the esame post is an incidence of service and that~aL3ner

B
matter would 1lis within ths admxnlstratxve function of
the authorities concerned and cannot be interfered with.
unless it is found to be malafide or illegal, which was
not the case'made~out here and, therefore, the application
uas liable to be rejected, ln that view of tha matter the

application was rejected,

Se I am not very much convinced with the submission
that there is an error &appasrent on the face of ;hg order
though the grounds raiéad could be available {in ad appasal
or may bes relevant at & subssquent stage. I udulqlqéf be
inclined to ellow tha review on the ground that thare is
;ﬁ'error apparant on the face of the order. HoyaQa;;“tha
rali;r that wes asked by thes applicant in thé applicaflon

was eventually made evailable to him by an-brda:_passqp'

by‘_oocoo
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by the Deputy Director General), Doordershan, New Delhi,
No.Pf /267/5-111/1202 dated 1.9.1994. A conflicting
situation, therafore, arises in as much as the ralief
sought'by the applicanﬁ was not granted by tha T ribunal
and thet relief has come his way from his department
itself, That however, is the result of subsequent
developments,. My Das, learnad counsel for the applicant, 
now clerifies tha exact position which appeérs to be as
follows: 1

.Prior io 3.8.{992 the applicéntjuasAuofkinQ as
Producer(News and Cu:rint Affairs) et Guushati, F rom thare
he was transfarred to éPC, NE, Guuwahati, uhere there was
no Neus and Current Af}airs Section, Hence the appiicant-

, hés approachad this'TribUnal in the briginal~ép§lication.

kfter ths order in tha original applicetion was passed he

joined at PPC, NE, Guu?hati.,Houevar, he appealed to the
Director General on 28,10.,1993 that he was not being given the
work of News and CurrBLt hffairs, Tﬁe Director Genaral

passaed an ordsr on 24. {1 «1993 transferring him from PPC, NE,

to Doordarshan, uuuahati whers he joined on 6412,1993,

Even tharcafter he uaeigiven the work of Current Affairs

only for about a8 monih& but thereafter was not given the

work of News or Current kffairs, Hence he filéd represantéw
tion to the Director G%narél on 23.5.,1994. That was accepted
and the order dated 1.5.1994 wvas passed by the Deputy
Director, Administratién, mentionad abava, That_ordéf
specifically states thgt the representation'of the applicant
dated 23.64,1994 has baan considared &nd tha compatent
authority has decided that his services may be placad at

_the disposal of the Neus sat up of the Kendra. It is the

grievenc8eese
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grievanca of the applicent that despite this order of o~
the Directorats tha respondents have not pleced him in

the News and Current Affairs Sectton end modified the
eforeseid ordsr datad 1.9.1994{'éy‘0rder det ed 1.1%,1994

he wae again transferred aﬁd-posted at Doordarshan Kendra,
Shillong in the same cepecity with the appravel of the
Oirector General, Doordershen, where accorcing to the
applicant there is no News and Current hffairs Section,

A furtherx ordarv'uas passed b.y the Deputy Director, .
Administretion, Uoordarshan, New Delhi on 29,12,1994 ~
partially modifying the earlier orcer dated 141241994

end the epplicant was once again posted at PPC., Guuahati,
It is the grievance of the appllcant thJC th; order dated
1.9.,1994 was the correct ordar ang the subsequent modifica=-
tions are contrary to thet order and véiad ths terms end
conditions of hl? very appointment since he had applied

and was appointed against ths post of Producer (News and
Current Arfaifs). This ground, however, coulc not be the
subject matter of the original applicaticn nor is the
subject matter of the present revieu applicetion. 1t may
efford @ fresh ceuse of ection to the epplicent uhich he
may pursus in accordance with law if he can do so. Prima
fecie it appears that there is some unusual festure of i
the ordar passed on 1.,9.1694 Jﬁiéﬁkwas completely changed
on 1.12,1994, 1 would not, however, express any opinion

on the merits of that ection &na that aleo is not tha
subject matter of the presént application. It, housever,
affords,sufficient and géod reasons to enable the apﬁlicant
to pursue his legal'remediES'including the representations
to the Director General against the steps taken contrary

to the order dated 1.9.1994 thet Mr Das submits that tho
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epplicent may be e€llouwsC to wilhdrau the ofiginal s

application by allouving the revieuv for that purposs. The

learned counsel submits thet the impugned order in the ‘
original application dated 3,8,1592 and the grievance in

that respect would be relevant to the further steps as

the applicant may be advised to adopt in law and unless

the order in the orlgznal app11Cution is not sst 8ssice the -

applicant may bs serlqusly prejudiced in pursuing his
|

further rsmedies, i

6. - Rule 17 of tﬁa tentral bdministrative Tribunal
(Procedurs) Rules, 19%7, pfgvides for review, ! he rule:
does not spécify the drounds on which a review may be
allovad, Saction 22)of the hct lays doun fﬁat the Tribunal
shall not bs bound byithé,procedure leid down in the.dee ot
of Civil Procedure, 1908 (5 of 1908), but shall be guyided

: | .

by the principles of nftural justice, The'instant-cése is

@8 cess which dessrves to be-considered by aphlying the

principles of natural Justlce. F rom the subsequent events ‘
that have.taken.plece l am satlcfled that unless the original
order is .not set asidel the epplicant may suf“f‘er injustice
in as much &s he‘is beang raquired to uork against a post :

Ao st :
for uhxch he was not aLpoxnted. Uhethar there is & prejudice

of the terms and CoﬂdiLloﬂS of appozntment iﬁdéoxng 80 or
uhethar the raspondents could admlnistratively post him in
any Sectlon is a magtér which cennot be gone into at thia
stage.~bolely, therefo}e, guiced by the single consideration
that the applicant’mgy%be prejudiced not by rsason of-any
erior apperent in tha ?rder, but by the shear-fadp of the
existence of the ordérgrof the'Tribunal,I am inclined {n

~the particular facts -and circumstances of the cess to &allow

= the revieu application‘ror that limited purpose in the

1nterest....
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.interest of justice so that the epplicant may not be

prejudiced in his further representations and legal remedies.

7. 1n the result the review {s alloued, The order o-f‘.
this Tribunal deted 30.9.1992 rejecting the original
pplxc=tion (0. A.No.168/92) is hareby set acide only in‘
ordar to enable me to permit the uithdraual of the origrnal
application which 1 am inclinad ta allow in the circumstences
pointed out above. The revleu application is disposed of

V ) . .,‘J._‘..,/
accordingly . No orcer a8 to costes, Ve o L PR fesy CAIEVE
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Union of India & Ors. AP Respondents

PRESENT

THE HON'BLE 3JUSTICE SHRI N.G.CHAQDHARI, VICE CHAIRMAN.
Fop the_Applicant ees Mr. D.Ke Das.

For the Respondents +.. Mr. Se Ali, SreC.G.S5.Ce.
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Memo No. ¢ ' _Datas

Copy for information & necessary action to ¢

(1)
(2)

(3)
(4)

(s)

(6)
(7)
(8)

Shri Osbendra Nath Tamuly, Producaer Grade I1, Doordarshan Kendra, Guwahati.

The Secretary, Govt. of Indla? Mine of Informatlon & Broadcasting, Shastri
Bhawan, New Delhi ~ 110 001. |

The Director General, Daordaréhah, Mandi House, Copernicus Marg, New Delhi=1.

The Director of Admlnlstratloh, Diractorats General, Doordarshan, Mandi House,
Copernicus Marg, Neuw Delhl - 110 001,

The Deputy Director of Adminlgtratlon, Directorate General, Doordarshan, Mandi
House, New Dslhi. -

. N _ _
The Director, Doordarshan Kendra, R.G. Baruah Road, Guwahati - 781 024,
. i
Mr. D«K. Das, Advocate,‘sauhﬁti High Court, Guwahati.
Mre Se Ali, SreCaGeSeCsy CeAdTe, Guuahati Bench, Guwahatie

; ' SECTION OFFICER (2)



